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8. . Declaration :-

| declare that

furnished by me do not ipso facto

(@) | am aware that the information or document '
nd by any dé&cision the authority

confer on me a right fo any reward, and that | would be bou
competent to grant rewards may take.

(6)  1am aware that the extent of the reward depends on the precision of the information
and usefulness of the documents furnished by me.

(6) | am aware that the reward would pertain onlyto as much of the exira taxes
levied/realized as are directly attributable to the information supplied by me.

(@ ' The provisions of section 182 of the Indian Penal ‘Code have been read by me or
explained fo me and | am aware that if the information furnished by me is found to be false |
waould be liable to prosecution. .

(_E} | accept that the Governmen{ (s under no obligation to enter into any
correspondence regarding the details of addilions made and taxes realized as a result of

my information. .
0  1accept that payment of reward is ex-gratia in the absolute discretion of the authority

competent to grant reward and | have no right to dispute the correctness of the decision iy
any court of faw. | |

(@ In the event of my death before the reward is paid to me, it may be paid to

- Signature of the Informant
informarit’s Code No,, if any.

Signature of the Officer
Before whom the statement s signed.

Designafion of the Officer.

Daté:




Name of the case In which information was
furnished by the informani(s).

Date of furnishing of the information.

Applicable Guidelines for the computation
and grant of rewards.

(a)  Brief description of the information/
documents/evidence furnished by the
infarmant(s).

(b)  Action taken on the information
" indicating the date and fhe oufcome.
Clarify the extent to which the result
of the acfion taken is attributable to 1
the information furnished. 1

(a8) Whethera written statement under the

elevant Guldelines was furrished by
the informant(s).

(b)  Whether awritlen undentaking referred
to in the relevant Guidelines was
furnished by the informant(s).

Amotnt of reward recommended forwhich
approval is soug ht.

(@) Total amount of reward recommended
including reward already g rarited!
sanctioned in the past.

(b) Amount out of {a) which has glready been
_sancﬂnned{pa’iﬂ to the informant(s).

i) interim reward

if) Ad-hoc reward

iy  Partof final reward
V) Total of (i) to (i)

(c): Netamount of final reward Now recommended i.e.(2) — (b)(iv)

(dy Ifthereare more than oné informant the ratio in
which the reward is proposed to be distributed

amongst them.
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8.

10.

1.

- .

If any of the rewards referred to in S.No. 6(b) was granted
with the approval of the Competent Authority enclose a
copy of the letter of approval.

(@)  Basis for computation of reward indicating
: the para No. of the applicable Guideélines,
the extra tax levied and realized which is
attributable to the information farnished,
“percentage of extra tax proposed as reward.

(b)  Ifthe reward recommended exceeds the prescribed
monetary limit, reasons for recommending higher
amount of reward. |

(8)  Whether all the assessments have become final
m(jn case of pendency of appeals, etc., give details).

(b) Whether extra tax levied and realized is directly
attributable to the information/documents/
evidence furnished by the informant(s).

(¢}  Whether the authority recommending reward
as compared the information furnished with
the assessments/extra taxes levied and realized
and is satisfied that the infermation furnished
justifies the amount of reward recommended.

(d)  Whether the circumstances referred to in para
11.1 of the 2007 Guidelines or relevant Paras of
earlier guidelines as the case may be, have been
kept in view while recommending the reward.

Whether the case has been checked by
Internal Audit Party. If yes, enclose
certificate of JAP regarding correcthess
of extra tax levied and realized.

(@  Whether information in this case was
received by the Income-Tax Department
from any other Government Department;

(b)  Ifso whether any reward is payable to
the informani(s) who furnished
information to the other Government
Department (state reasons),




12.  Whether the informant is a government servant.
It 8o, whether the information was fumnished by
him in the course of his normal duty as a
government servant,

Submitted to the Member (Investigation), Central Board of Direct Taxes, North
Block, New Delhi in accordance with paragraph 2.2/13.1 of the Guidelines for Grant of
Rewards to Informants, 2007.

| Signature:

. 1 x Name: -
y Designation:
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